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tiear( learned advocate for the petiticeor who 

has given advance copy of the petetion to the- lnrned 
acvecte r Ph zyoa who represents the respondent in 
such cc re S. Un Uy'ca states that the rePresentation 
no feared to in the eetition will be cisnosed. of within 

a. month on eenits. Thc; petition is not based on any 
order ii :ugned by the petitioner aM is conceded by 
the learned advocate for the pcti:ionrr bt he states 
that the orders are likely to be passed Seen. 
free to cirocch the t-.aibunal as and when ii urncd 
order 	 passcd. In the rrcntinie, this applica- 

tion has no merit for aduissicr end is s11j. marerily 
r€pected. 
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